
     
  

     

 

          

     

 

   

     
    
   

 
 

   

 
     

     

   
           

     

        

       

      

      

     

        

             

        



       
   

         

      

            

           

          

             

            

             

          

           

           

           

       

            

             

               

          

        

         

    

              

            

      

               
            

                



       
  

             

          

         

              

            

           

            

             

    

              

            

             

              

             

           

          

               

             

            

         

             

               

     

            

          

              
            

             
            

     



BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, MI},{BAI BENCH
CSA No.: 75423G22I!CLT^r,aMAH/2OU

10. The value and number of the shares of each Equity Shareholder shall be in

accordance with the books/register of the Applicant Company or depository

records and where the entries in the books/register/depository records are

disputed, the Chairman of the Meetings shall determhe the value for the purpose

of the aforesaid meetings and his decision in that behalf woutd be fhal.

11. The quorum of the aloresaid meeting of the Equity Shareholders shall be as

prescribed under Section 103 of the Companies Act 2013.

12. That, as there are no secured as well as unsecured creditors of the Company

therefore the Applicant Company is exempted from convening the meetings of the

Secured and Unsecured Creditors.

13. The notices to be served along with copy of Scheme uponi (i) concemed Income

Tax Authority with in whose iurisdiction the Applicant Company,s assessments

are made, (ii) to the Central Govemment through the office of Regional Director,

Westem Region, Mumbai (iii) Registrar of Companies and (iv) other Regulators,

if applicable, as per Rule 8 of the Companies (Compromises, Arrangements and

Amalgamations) Ruler 2015 with the direction that they may submit their
representations, if an, within a period of thilty days from the date of the receipt

of such notice to the Tribunal with copy of such representations shall
simultaneously be served to the Applicant Compary, failhg whic\ it shall be
presumed that the authodties have no representations to ma-ke on the proposed

Scheme as per Rule 8 of the Companies (Compromises, Arrangements and
Amalgamations) Rutes, 2016.

14. The Applicant Company to file an affidavit of service in the Registry provhg that
all the directions, as stated above, have been duly complied with.

15. Ordered Accordin cly.

BHASKARA
M. K. SHRAWAT

MEMBER OUDICIAL)
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MEMBER (JUDICIAL)

Date:2-t .08.2017
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